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11-1069 	 Learned counsel Wr.R.ttta for 

the applicant moves this application. 
• 	t'bne is present for the respondents. 

Periised the contents of the applica. 
• 	

tion and the reliefs sought for. The 

applicant 1mpgnes the letter No. E/UI/I/ 

IM(Hostr) dated 7.794(Annexure A/6). The 

subject matter is stepping up of his pay 

• 	 with reference to the pay of his juniors. 

Application is aónitted. Issue 

notice on the respondents by registered'p 

post, Lritten statement dthin six veeks. 

List on 24-1195 for written statement 

	

-and for further orders. 	 - 

irn 
	

M.ber 

- 	 V t 

CA- 
2-, ;,i, 	m- 

••IIIISS1I$SS1*111•S 41•44b5S •.............SaIa.Sb 5 fr 1 .I. 1 *I•• 00 • *  

'(contd.to  Page No.2) 

OIL 

- 



	

'• i 	.; 
Page No. 

OAfl'A/GP/RA/IVP, No. 	of ,  19  

	

• • • • • • • • • . S • • • S S • e • • I • • I • • • •'. • • • • •.• . .-, . . . • . . • •• • • • • • • , 00 • • • • • • • • • • • . 4 	• 	• 
CENOLE 	 ORDER 

• 	 - 
• I I i*d • • I S SI 

 

$ • S • S • I 00 I S I hI • 	• • 	• 	• - • • • • • • • • • • • • • • . . • • • • . . • . . . . . • . . • • . . . 
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. 24.1 	5 	rLeaeda1ivyay cnso1Mr B.K. 

. ia 	sééics' for further time for 
•1 

submissjbn of written statement. 
I •" 	i 	

.,- 	.. 	 . 

IAi1owed 
•1 .  

.tlst.on 19.1.95 for written - 	... 
stathment and further orders. 

I 

: 
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1901.96 	 None ic present. Countcr has not 

bt.suh4tted. 

..Mjourno1 to 1.3.1996 br uritten 

Ot.atcmerkt and further oerc. 

- 

Member 
S 

- pg 
1 	ljft=ed couneel MC.R.DUtt for the 

applicant is pm present. -Icritte!1 etatenont 
hac not been suxdtted by the 
$r45.Sha..gina seeks time on behalf of ' 
Mc.8.P. 8hagma.for submission of written 
ctàtementietn time for further 6 wee)te. 

• List oi' 19.4-96 for hearing. in the 
meantime' reepCnids are allowea to eub' 
mit written otatacnt with copy in advanc. 

S 

to the counsel of the applicant. 	I 
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Smo is posoot tor ftw 
t,t•.vc ote of Mrasm4tta leerned 

eouneJ. for tho epZic*nt, 
cirhtj *4journed to 1556. 

Zr ch i 	zeepofldw)ta may suWtt 
Wttn 	 with øopy to tEe Appl 

nt. 	
/ 

Learned counsel Mr.R.Dutta for the 

applicant.. Learned counsel Mr.B..C.Sharma 
for the respondents. 

Written statnent has not submitted. 

Mr.Sharma seeks for time to file written 
statnent. 

List for hearing on 19696. In the 

meantime respondents may submiti written state 

ment, with copy to the applicant.: 

Member 
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19.6.96 	 Mr R. Dutta for the applicant. Mr B. 

K. Sharma for the respondents. 

Written statement has not been submitted. 

List for hearing on 7.8.96. 

Liberty to the respondents to submit 

wrttten statement with copy to the counsel 
MG 
	

for the applicant. 

4- 1 
Member 

nkm 

7-8-96 
S 	I 

L,earncd counsel Mr. R.Dutta for the ap1i. 

cant. Learned2%arma for Mr.B.K.Sharrna 

Railway counsel This case has been listed 

for hearLng pending submission of written i 
statement. MrSo arma inform that written 
tatement are ina stage of readiness for 

submssi.on and he seeks adjournment for 

submission of written statent. 

•Lst for hearing  on 26-8-96. 

The respondents are directed to submit, 

the wrtten statement before the date with 

copy to the counsel of applicant. 

rV 

26 .8 .96 -. 	 applicant. 

Mr. B.K.Sharma has submitted leave of absence. 

Written statement has not been submitted. 

List for hearing on 16.9.96. 

Member 

trd 

 ~,,l 



O.A.No.228/95 
I 

0 

	

16.9.96 	 Learned counsel Mr R. Dutta for 

the applicant. 

Mr S. Sarma for Mr B.K. :Sharma, 

learned counsel for the respondents, informs 

that written statement is ready and will 

be. submitted in about one week time. He 

therefore prays for short adjournment. 

?(

JAJt - 
Cl Hearing adjouned to 3.10.96. l ti 

OAP  • the meantime the respondents may submit 

written statement. with copy to the counsel 

of the applicant. 

Mmber 

-. 	trd 

• 	.1 	. 	
.' 	 . 

3. lp.96 	 Learned counsel Mr R. :Dutta for the 

applicant. None for the respondents. 
• 	 . 	

Mr Dutta Is ready. for submission. Mr 

S. Sarma for Mr B.K. Sharma, however prays that 
• 	' 	

the • respondents may be given last opportunity 

• to file written statment on 7.10.96 and adjourn. 

the hearing; However, since Mr • Dutta has , come 

.ready for his submissions and hearing, he is allowed 
S' 	 to 'make his submissions in part. The heai 	is 

• 	•. 	
adjourned to 9.10.96. In the meantime the respond- 

ents shall submit, written statement with. copy 
r 	

to the counsel, of the opposite party on 7.10.96 

positively. 	' 
• 	 • 	

•  
Hearing adjourned

. 
 to 9.10.96 as part 

heard. 	 ' 

311 	

MT1ber 



• 	O.A. No. 2 of 1995 

9.10.96 	Learned counsel Mr. R. Dutta for the 

applicant. None for the respondents. Hover, a 

cciunon written statement for the applicants in 

O.A. 161/95, 175/95, 209/95 to 212/95 and 0.A. 

•  224/95 to 240/95 has been submitted by the 

respondents. A copy of which has been served on 

learned counsel Mr. R. Dutta. Mr. R.Dutta seeks 

time to file rejoinder. Al1od. 

Mr. R.Dutta is directed to serve copy of 

the rejoinder on the respondents before the 

date of hearing. 

• 	 List for hearing on 20.11.1996 as part 

heard. 

Meitber 

pg 

20-11-96 	Learned counsel Mr,R.)utta for the 

appl&cant. Mr.M.K.Choudhury for Mr.B.K. 

5harina, iearnsd Railway Counsel. 

List for hearing on 16'-12-96, as 

part heard. 

MemL 

nkm 

18.12.96 	 None present. List for hearing on 

13.1.1997. 

M65er 
ii 

nkm 



O.A.No.228/95 

7 
15.1.97 	 Tearned counsel Mr R. Duttâ for 1 the 

applicants. Leave note of Mr B.K. Sharma, leared 

counsel for the respondents. 

List for hearing on 24.1.97. 

NemEr 

nkm 

294.97 	 IW R.Dutta.ioarned eounel for the 
r 	rma,learred ai1-. 

way coume I for the reEptvknt3 pre Eent. 
Counsel of both SleleG have completed 

their ubL1iw* lelearing cOncluded. 
1udjent rwd. 

pg 

41 Q 

12.2.97 	 O.A. dismissed vide common order in 

O.A. 175 of 1995. 

Copy of the order be placed in the 

O.A. 
"- 

fJg4) 	£ 

, 	 Member 

W9J2- c 

pg 
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1A1  

Mr R .Dutta for the applicant. Mr B. 

K.Sharma for the respondents. 

Judgment and order pronounced by 

common order in respect of the 23 Ori-

ginal ZpplicationS. All Original Appli-

cations except OmA.NOS.161/95. 235/95 & 

238/95 are dismissed in terms ofthe 

order. 

o.A.238/95. Jadu Gopal Chakraborty 

is disposed of in terMs of para 8 of 

the common order. 
O.A.161/95. IYulal Kanti Deb and O.A.  

235/95. Ajit Kumar Chak.raborty, are 

disposed of in terms of para 9 of the 

common order. No order as to costs. 

Place copy of the common order in 

all the 23 O.AS. 

I. , 

Member 

pg 
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V. 
• 	'.1 

• 	 •;• 	 .• 
CENTRAL ADMINISTRATIVE TRXBUNL. JWHATX BEÔH. 

Date Of Order : This the 12th 

Shri O.L.Sanglyiné, Administrative Member. 

\original Application No.161 of 1995. 

•ri I.ila1 Kanti Deb . . . Applicant 

-Va- 

union of India & Ors. . . . Respondents 
• 	 O.A. NO. 175 of 1995. 

ri Chitta Ranjan Paul . . . 
Applicant 

-Va- + 

Union of India & OrB. . . .Respondents 

O.A.HO. 209 of 1995 

Shri Manindra Lal Deb . . . Applicant 

• 	 -Vs- 

union of India & Ors. . 	
. \. Respondents 

O.A. No. 210 of 1995 

• 	Shri Ranjit Kumar Dey . 	. . Applicant 

-Vs- 
• 	

Union of India & Ors. . . . Respondents 

O.A. No. 211 of 1995 

Shri Krishna Pada Paul• . . 
Applicant 

-Va- 

• 	 Union of India & Ors. 	. . . . Respondents 

O.A. NO. .212 of 1995 

Snt Kali Rani Sarkar & Ors. 
Legal heirs of late Jibon Krishna Sarkar . . . .ApplicantS 

I  -Va- 

Union of India & &S. 	• . . . Respondents 

O.A. No. 224 of 1995 

Shri ManUal Roy 	. . . . 
Applicant 

-Vs- 

Union of India & 0rs. 	. . . . Respondents 

O.A. NO. 225 of 1995 

Shri Priyotosh Naha . . . Applicant 

Union of India & Ors. 	• • 	. . . Respondents 

contd. .... 2 

• 	• 	 • 	 • 	. • 	•• 	. 	.• 

H 
- 
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V 	 V 	 V 

\ 	' 
plicant 

- Vs  

Union of India & Ors. V  

O.A. No. 227 of 1995 
V L V  

V 	 Shri Arun Kanti Das . 	. 	.. Applicant 

-Vs- 

Union of India & Ors. . . 	. Respondents. 

V 	 O.A. N0.228 of 1995 
V 	

V 

Shri Parimal Chandra Dey 	V • . . Applicant 

 -Vs - V 

V 

Union of India & ors. . 	. . Respondents 

O.A. NO. 229 of 1995 .1 
V 	

V 	 Shri Makhafl la l Bakshi. . 	. 	. Applicant. 

-Vs- V 

Union of India & Or . 	. . Respondents. 

V 	 O.A. NO. 230 of 1995 V 	

VV 	 V 	

V 

Shri Mukunda Ch. Chanda . 	. 	. Applicant 	V 

 -Vs.-   V 

Union of India & Ors. V 	 • 	• Respondents 	
V 

V 

V 

O.A. No. 231 of 1995 

Shri Kartick Chandra Dey . 	. 	. 	ppl1cant 	
V 

-Vs- V 	

V 	

V 

V 

V Union of India & Ors. 
• 	. 	. Respondents. 	. 

O.A. No. 232 of 1995 V 

Shri QDpesh Chandra Darn . . . Applicant 
 

-Vs.- V 	 V V 

• 	Union of India & Ors. 	V 
V 	• 	• • Respondents. 

O.A. NO. 233 of 1995 
V 

Shri Harendra Kurnar Dey . 	. 	
. Applicant V 

- Vs 
 

Union of India & Ors. . 	• .• Respondents. 

O.A. No. 234 of 1995 V 	
V 	 V 

Siri Di lip Kurnar Mazumder . 	 . 	
. Applicant. 

V 	

V V V 	 V 	
V 

V 	
-Vs- 	

VV 

Union of India & Ors. • .-. Respondents 

V 	 V 	V 

 

O.A.-:No. 	V VV 

Shri Ajit Kr. Chakraborty . . . Applicant 

-Vs.- 

Union of India & Cr8. . . . 
Respondents. 

• 	V •V 	V 	 V 	
IV. 



P 	 . 

-. 	 - 3.- 

O.A. NO. 236of 1995.. 

Shri RaYfldra O.imar Basak 

Vs 

Union of India & Ore. 

O.A. No. 237 of 1995 

Shri Rai Mohan Roy 

 -Va - 

Union of India & ors. 
/ 

C.A. NO. 238 of 1995 V 

ri Jadhu Gopal ChakrabortY 

- Vs - 

Union of India & ore. 

O.A. NO. 239 of 1995 

Shri Rebati Mohan Choudhury 

- Vs - 

Union Of India & Ors. 

O.A. No. 240 of 1995 

Shri Fanindr. Kurnar Baidya 

- Vs - 

Union of India & Ors.  

TppUCant 

. . . Respondents 

• . . Applicant 

1! 
. . ..Respondeflts 	H 

• . . Applicant 	 H 
. . . Respondents 

• . . Applicant 

Respondents. 

• . . Applicant 

. . . Respondents. 

Shri R.Dutta. Advocate for all the applicants. 

Shri B.K.Sharma, Railway Advocate for all the respondents. 

ORDER 

G.L.SANGLYINE, ADMINISTRATIVE MEMNER 

The applications submitted by the 23 applicantS 

under Section 19 of the Administrative Tribunals Wt 

1985 are disposed of by this, common order for convenience. 

The respondents Railways have also submitted a common 

written statement in respect of all these applications. 

2. 	The applicants were either ..holding the post of 

Fireman 'A or Diesel Assistant :Driver.CThéy.we subse-

quently promoted to their next promotional post of Shunter. 

contd. . . .4 



For the purpoe of ready reference and easier appreIatin 

of factr--ulle datei of promotion of each one' of them to 

are given below.as:gathered from the. 
• 	 respective applications under consideration 

Sl.No. Name of the applicant 	 Date of promotion 
I. Sri D.K. Deb 1.1.1986 
2. 	" C.R.Paul 1.3.1985 
53• 

M.L.Deb 14.2.1985 
• 	 4. 	" RsK.Dey 11.2.1984 

.P.Paul 6.12.1985 

 J.K.Sarkar 7.6.1984 IL. 

 K.L.Roy 19.2.1985 
" P. Naha 1.3.1985 

" K. Saha 14.2.1985 

 A.X.lDas 14.12.1985 
5 

 P.C.Dey 1.6.1984 

 M.L.Baksrii 14.2.1985 

13," M.C.Chanda 13 .6.1984 
 K.C.Dey 22.1.1985 

 G.C.Dam 1.3.1985 

 H.K.Dey 14,2.1985 5 
5 

17.." D.K.Mazurnder i 1.3.1985 ' 

18.' A.K.Chakraborty 	5 30.1.1986 

 R.K.Basak 	5 103.1985 
 R.M.Roy 14.10.1985 S  

210" J.G.Chakraborty 	
5  

8.12.1985 
S 

 R.M.Choudhury 31 .5 .1984 

 F.K.Baldya 25.101989 

3. 	The categories of employees known as Fireman 'A' and 

Diesel Assistant Driver are called running staff in the 

Railways • The applicants belonged to these categories as the 

case may be. Restructuring of all running staff categories 

were affected with effect from 1.1.1984 on proforina fixation 

	

and the monetary benefits consequent thereto were given with 	
S 

effect from 1.1.1985 but the categories of Fireman 'A' and 

Diesel Assistant Driver were not restructured. These categories ' 

were,however, given the benefit of Special Pay at the rate 

S 	 • 	 S 	

. 
 .5 contd..  

fl 	S 	
• 	 :.. 	

. 

S 	 , 	 -. 	
• 

5. 

S 	
•, 



of ks.15/- per month. This Special Pay was admissible to 30% 

of the posts in each categcry. This Special Pay was given in 

order of seniority in each category of post. The Special Pay 

was given with effect from 1.7.1985. This Special Pay was 1  

however, abolished with effect from 1.1.1986 as a result of 

4th Central Pay Commission but the same was allowed to be 

taken into account in the fixation Of pay of Fireman 'A' and 

Diesel Assistant Driver.-The grievance of the applicant is 

that many employees junior to the applicants as Fireman 'A' 

or Diesel Assistant Driver were drawing higher pay than the 

applicants because of fixation of pay due to merger of the 

Special Pay which was taken into consideration while fixing 

the pay of the juniors. They had made representation before 

the competent authorities of the respondents but their repre-

sentations were rejected on the following grounds : 

"If in the lower grades the junior employee 
drawn higher rate of pay than the senior 
employee due to advance increment or 
accelerated promotion etc., the stepping 
up of pay of senior employee will not 
be applicable." 

They made further representations: b.it no reply was given by 

the respondents. Hence this application. 

4. 	The respondents have defended their case stating that 

the pay of Shunter/x*i 'x' promoted prior to 1.1.1986 

were fixed at lower stages whereas the pay of those enjoying 

the Special Pay was fixed at higher stages on promotion as 

Shunter in the revised grade. Some of the applicants gQtr 

promotion to the post of Shunter/X j&g '*, before 1.7.1985, 

that is, the date of effect of Special Pay, and they did not 

enjoy the benefit of Special Pay as Fireman 'A' or Diesel 

Assistant Driver. As a result,there cannot be any question 

of stepping up of their pay while fixing their pay with effect 

.91 

contd... 6o 
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from 11401986 consequent tothe 4th Central 1'ayCommission. r 
They further state thattwo plicantsjname ly7.t)p1&l Karti 

.. 
- 

Deb and iri Ajit Kr. Chakraborty who "were' promoted after :. 

1.1.1986 the benefit of fixation of their pay after taking 

ihto consideration of special pay of Rs.i5/-per m6ht, h drawn 

by them had already been granted. Learned counsel Mr R. 

IXitta appearing for the applicants submitted 'tht the 'stand 

of the respondents in rejecting 'the prayer of the 'appl1cants H 
to step up their pay is not sustainable as it is. not in 

accordance with FR 22 C and the Notification NOJPC-IV/86/ 

RSRP/1 dated 191;9.1986 issue.by the Ministry or Transport. \ 

Department of Railways(Railway 'Board). Mr ixitta relies dn  

Note 7 of Rule 7 thereunder and submitted that á 111 condItions 

laid down, under this Note were fulfilled by the applicants 	' 

and as such their prayer is justified. Mr B.K.Sharma.lerned 

counsel for the Irespondents. on the other 'hand Tpposes the 	' 
- 	 . 

contention of Mr Dk1tta. 
: 

5.. 	The, respondents have stated in the written statenent -•'., 

• 	:t 

that all the applicants except Jadhu Gpa1 Chakraborty 	 '.'. 

(O.A.No.238/95)0 1ilal Kanti Deb (0.A.161/95) and Sri Ajit 

Kr. Chakraborty (O.A23 5/95) were promoted:as Shunter/ - q 

.' 	before 1.7.1985.' Since this is the materia16ate it 

has to be mentioned here that the dates of pr5m6 1tion to 

Sbunter as given by the applicantsK.P.PaUl as 6.12.85. 

A.K.Das as 14.12.1985 0  Rt1.Roy as 14.10.85 and J.G.Chakraborty 

as 8.12.85 are not same with.the dates gin-'bthe 	 : 

respondents in a sheet at Annexure V to the written state-

ment. These above mentioned cases are specifically mentioned 

because it will be relevant whether they were dxawing 

Special Pay as Diesel Assistant Driver from 1.7.1985to 

-. 

	

. 	• l- .l 	- 	 4 



• 	 the alleged sate of their promotion to Shunter. In the 

• 	case of, all othek applicants except the four mentioned 
and 

• 	aboveLAeChakrabOrtY. D.K.Deb and F.K.Baidya their dates 

of promotion to shunter were before 1.7.1985. All these 

• 	applicants were not therefore enjoying Special Pay of 

• 	Rs.15/- per month as Diesel Assistant: Driver/?irtflafl 'A'. • 	 he states that 
• Even in the case of Kp.Pau1 thoughhe was Diesel Assitant 

Driver on 1.7.1985 he has not stated in his application 

• 	that he was drawing Special Pay after 1.7.1988. Similar. 

• is the case of Shri JaG.Chakraborty. Sri. A.K.Das and R.M. 

Roy also have not stated that they were drawing special 

• 	pay from 1.7.85 to the dates of. their promction. In the 

• : 	 case of F.K..Baidya, the question of draring special pay 
• 	 according to him, 

of %.15/- per month does not arise asLdue to disciplinary 

proceeding he was removed from service in 1981 and was 

reinstated on 23 .2 • I 989 and gin prcmotlon as Shunter on 

25.1.1989. He has not stated in this application that he 

- 	i was paid arrear.  of Special Pay after reinstatement. Also 

• 	if the date of 26.3.1985 was the date of his promotion to 

Shunter as stated by the respondents in Annexure-V the 

• question of drawing Special Pay bytMrnas Diesel Assistant 

Driver after 1.7.1985 does not arise. 

6. 	Note 7 aforesaid reads as follows: 

"Note 7: In case, where a senior Railway 
servant promoted to a higher post 
before the 1st day of January.1986 
drawn less pay in the revised scale 
than his jujicr who is promoted to the 
higher post on or after the 1st day 
of January. 1986, the pay of the Senior 
Railway servant should be stepped up 
to an amount equal to the pay as fixed 

- for his junior in that higher post. The 
stepping up should be done with effect 
from the date of promotiCn of the 
junior Railway servant subject to 
fulfilment, of the following conditions. 
namely, 

• . 	. 	• 	• 	 •• 	contd...8 

.s1•. 	 • 	 -., 
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both the junior and the senior Railway 
áervants should belong to the same 

SAM.adre and the posts in which they have 
been promoted shduld be identical In 
the same cadre, 
the pre-revised and revised scales of 
pay of the lower and higher posts in 
which they are entitled to draw pay 
should be identical: and 
the anomaly shou]!d be directly as a 
result of the application of the 
provisions of Rule 2018B(FR22C) of.  
Indian Railway Etablishment Code 
Volume 11 or any other Rule cr order 
regulating pay fixation on such promotion 
in the revised scale, If even in the 
lower post, the junior officer was 
drawing more pay in the pre-.revised 
scale :than the snior by virtie of any 
advance increments granted tohim, 
provisicns of this Note need not be 
invoked to step tp the pay of the 
senior officer." 

Mr Dutta submits that all the condtins mentioned above 

are fulfilled in his case and further that the last sentence 

if even .......... officer"does not appl) to the present case 

of the applicants. Before proceeding further it is essential 

to reproduce here Rule 2018(B) of Indian Railway Establishment 

Code Volume II : 

"2018-B (P.R. 220-Ntwithstanding anything 
contained in these rules, where a railway 
servant holding a post in a substantive, 
temporary or of ficiting capacity is 
promoted or appointd in a substantive, 
temporary or officiatIng capacity to 
another post carryIrg duties -and respon-
sibilities or greater importance than 
those attaching to the post held by him, 
his initial pay in the time-scale of the 
higher post shall b fixed at the stage 
next above the pay notionally. arrived at 
by increasing his py in respect of the 
lower post by one increment at the stage 
at which such pay hs accrued." 

The subject matter in these applications Lis fixation of pay 

s5f the ppUcañtsintherde 0 	unter, In view of the 

fact• that their juniors in the grade of tIesel ssistant.• Driverj 

-P-i-reman. 'A' -were drawing higher pay than them on their (junior) 

promotion to the post of Shunter. 

- S 
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7. 	As indicated above Mr Ixitta has relied on Note 7 
15 

of the Notification dated 19.9.1986 submitted by the 

respondents with their written statement in his submission 

though it is seen that this Notification does not find 

mentioned in any of the original Applications under consi-

deration. The employees junior to the applicants in the 

grade of Diesel Assistant Driver/Fireman 'A' who drew more 

pay than the applicants on promotion as Shunter are the 

following according to innexure-V to the written statement. 

Sl.NO. 	Warn 
	 Date of promotion to Shunter 

Sri Santosh Rn.Sarkar 	16.1.86 

Gopal Ch. Dey 	 9.1.86 

Motilal Majumder 	 9.1.86 

" N.D.ChakraboltY 	 8.10.88 

Therefore all these juniors were promoted after 1.1 .1986. 

The Special Pay of Rs.15/- per month which they were drawing 

between 1.7.1985 and 31.12.1985 was abolished with effect 

from 1.1.1986 but this Special Pay was taken into considera-

tion for the purpose of fixation of their pay in the revised 

scale of pay of Diesel Assistant Driver as a result of the 

4th Pay Commission. consequently on their promotion as 

Shunter after 1.1.1986 they carried with theni this benefit 

and their pay in the scale of Shunter was accordingly 

fixed. According to para S and 5 of the written statement 

of the respondents and Annexure-V thereto all the applicants 

except Jadu QDpal Chakraborty (O.A.238/95). IXilal Kanti 

Deb (O.A.161/95) and Ajit Kr. Chakraborty (O.A.235/95) 

were promoted as Shunter before 1.7.1985 and they did not 

draw their special pay of Rs.15/-per month which came into 

effect from 1.7.1985 in the scale of pay of Diesel Assistant 

Driver/Firemen 'A'. No rejoinder has been submitted by any 

S 

contd ... 1O 
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of the applicants to these statements made by the respondents 

r and they have notbeen sought to be controverted.. It may also 

be mentioned here that although one common written statement 

has been submitted by the respondents in respect of the 23 

applicants, the learned counsel for the applicants has chosen 

to proceed for hearing on the basis of this common written 

statement in respect of all the applications. Therefore, these 

statements of the respondents are taken to be correct. It is 

the contention of the respondents that stepping up of pay is 

permissible only when two persons are in the same grade, same 

pay scale and the anomaly arises in the same pay scale. It 

is seen from the facts Stated above that the case of the 20 

applicants who were promoted to Shunter before 1.7.1985 is 

not the same with that of the juniors, it is evident that 

the senior employees, namely the applicants, had not drawn 

the same pay as the juniors in the scale of pay of Diesel 

Assistant Driver/Fireman A' as the applicants were promoted 

before 1.7.1985 to Shunter and did not draw the SpecIal Pay 

of Rs.15/-per month. These 20 applicants were not'also in the 

same cadre of Diesel Assistant Driver/Fireman 'A' as the 

juniors as on and after 1.7.1985. In view of these facts there 

cannot be any anomaly in fixation Of their pay in the scale 

of pay in-the---w'a1c cifp y  of Shunter with reference to the 

pay of the juniors who were promoted after 1.1.1986 to 

:; unter and who stand in a different footing. In the light 

of the above the 20 applicants cannot succeed in their 

respective applications now under consideration. 

8. 	In the case of Jadu Gpa1 Chakraborty (O.A.238/95) 

the respondents have stated in the written statement that he 

'drew the Special Pay of Rs.15/-per month with êffet from 

1.7 .1985 to 30.12 .1985 as he was promoted to the post of. 

Shunter on 31.12.1985. It appears that he was not a1lowe 

c.. 
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higher fixaton of pay because he was promoted to Shunter on 

31.12.1985. Note47 afOresaId permits stepping up of pay of 

a senior employee promoted before 1.1.1986 with reference to 

the pay of a junior promoted on or after 1.1.1986 in the 

higher post subject to fulfilment of the conditions laid 

down thereunder. In view of this fact and the fact tht 

Shri Chakraborty was drawing Special Pay of Rs.15/-per month 

till. 30.12.1985, that Is one day before his promotion, I 

consider that it will be fair to direct the respondents to 

re-consider his case with reference to the facts of his 

case and the Notification No.PC-IV/86/RSRP/1 dated 19.9.1986. 

They are therefore accordingly directed and they should do 

so on merit. They shall issue a final order within 3 months 

from the date of receipt of this order by respondent No.3, 

the Chief Personnel Officer, N.F.Railway, Maligaon, Guwahati. 

The application is disposed of accordingly. 

In the case of Dulal Kanti Deb (O.A.161/95) and 

Ajit .Kr.Chakraborty (o.A.235/95) the respondents have submitted 

that these 2 applicants were promoted after 1.1.1986 and 

their pay in the revised scale had since been ref ixed by 

taking Into account Special Pay of Rs.15/-. Mr Litta submits 

that the applicants had not actually received benefit of 

the refixation. The respondents are therefore directed to 

pay these 2 applicants their dues as a result of refixation 

of their pay within 3 months from the date of receipt of 

copy of this order by respondent No.3 if they had not already 

been paid. The O.A.Nos.161/95 & 235/95 are disposed of 

accordingly. 

The Original applications of other applicants exclu-

ding 0.A.Nos.161/95. 235/95 and 23.8/95 are dismissed.. No 

order as to costs. 

Sd/-mEPBER(Of1N) 

ri 
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Original Application No. 	 of 1995. 

Shri P. C. Dey-. 	 : Applicant. 

-Versus- 

Union of India & Others. 	: Respondents. 

E N D E X 

Sl.No, Particulars. 	 Annexure No, Pae, 

 Application 

 Railway Board's letter No. 
PC/III/84/UPG/19 dt,26.85 /1. 9 to 13. 

 Chart showing the date of 
prornotion,pay etc. of the 
Applicant and his juniors. ?y'2. 34. 

 Railway Board's letter No; 
60/PP-1 	dt. 19403.66. A,/3 0  15. 

- 	 5. Applicant's representation 
dated 09.05,93. A,/4. 16. 

6. Senior Divisional Personnel 
Officer's,]J,O letter No, 
E/UL/1/LM(Restr . ) dt.8.11. 93. A/5 • 17. 

7. Divisional Railway Manager(P)'-s 
letter No. E/41/1/LM(Restr.) P5/6. 18. 

8. Applicant's representation 
dated 13.07.94 to the Chief 

• Operating Manager, N.F. 
Railway,Maljgaon,cuwatj_, A/i. 19 to 20. 

a 
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IN THE CENTRAL AINISTRATIVE TRIBUNAL 

GUWAHQ'I BENCH : GUWAHATI 

(An application Under Section 19 of the Administr-

ative Tribunal Act 1985) 

Original Application No. 	. 	
of 1995. 

Pimal Chandra Dey..., Sçn of Late 

P.B. Dey1 residing in Rly.Qrs.No.373/B, 

Harlongphar Colony, P.O. Lurndir, fist-

tict - Nowgaon,Assarn,Pin-782447. 

Applicant. 

-Versus- 

1.. 	Union of India represented by the 

GeneralManager, N.F. Railway, 

Maligaon, Guwahati - 781011. 

2, 	Chief Operating Manager, N.F. Rail- 

way, Maligan, Guwahati - 781011. 

Chief Personnel Officer, N.F. Railway, 

Maligaon, Guwahati - 781011. 

Divisional Railway Manager, N.F. 

Railway, Lurnding -782447.. 

Senior Divisional Personnel Officer, 

N.F. Railway, Lumdlng - 782447,Assam. 

Respondent,, 

1 0  Subject matter of the Application, Stepping up of 

pay of the applicant. 

Cont .....P/2. 
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2. 	Jur isdiction of the Tr ibunal :- 

The applicant declares that the sub-

ject matter is within the jurisdiction of the Hon'ble 

Tribunal. 

3, 	Limitation :- 

The applicant submits that application 

is within the period of limitation. 

4 • 	Fts of the Case :- 

4.1. 	 That, the applicant is a Citizen of 

India and is entitled to rights and previledges avail-

able to citizen of India, 

4.2. 	 That, the applicant was appointed on 

29.4.64 as Engine Cleaner in the Mechanical Department 

of N.F. Railway and p was posted at Lumding Loco Shed. 

That, he was promoted to the post of Diesel Assistant 

Driver(iri short DAD) on 29.6.83 in Scale Rs, 290-360/-, 

On 1.6.84 the applicant was promoted as Shunter in 

Scale Rs. 290-400/-. on 8.1.86 the applicant was promot-

ed to the post Goods Driver in Scale Rs. 1350-2200/-. 

43, 	 That, the Failway Board, vide letter 

No. PC/III/84/UPG/19 dtd, 2(6.85 issued Orders for 

Cadre review and restructuring of Group 'C' and Group 

'D' staff. In respect of Fireman 'Al and DAD the special 

pay @ Rs, 15/- per month to the extant of 30% of the post 

Cont ... P/3, 
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in eech category was sartioned with effect from 

1.7.85. After introduction of the revised Scale of 

pay with effect from 1.1.86 the element of special 

pay was to be taken: into acccunt in the fixation 

• 	of pay of Fireman andDD. The above benefit of 

• 	fixation and the payment of arrears were made to the 

concerned staff vide Bill No. 450-R/No.1166 dt.14,6,93. 

A copy of the Railway Board's 

letter No. PC/IiI/84/UPG/19 

dtd. 2.85(rélevant portion) 

is annexed herewith as 

ANNWRE 
— Wi. 

4.4. 	 That, Shrj N.y. Chakraborty, Shri 

Moti Mazumder 1  Shri Gopal Dey-Il, Shri Santosh Sarkar, 

Shrj J. Uddin., Shri P.K. Goswajni, Shri B.D. Roy, Shri 

K.C. Roy who are junior to the applicant as DAD. 

4. 	 That, Shrj J Uddin, Shrj B.D. Roy, 

Shri P4<. Goswami and Shri K.C. Roy who are junior 

to the applicant at the DAD and were drawing pay of 

I~s , 302/- in 1983 when the applicant pay as DAD was 

also Rs. 302/-. But due to rnarger of special pay of 

the &ove juniors were fixed at ahgher Stage the 

benefit of special pay and its marger. 

A comparative Chart showing 

the pay etc. of the applicant 

and his juniors is annexed here-

with as ANNEXURE — W2. 

Cont..,. P/4. 
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4.6. 	 That, in the year 1986, Railway Board 

under letter No. PC/60/PP-1 dtd. 19.03.66, cornrnunicat-

ed sanction of the President that when a Railway servant 

promoted or appointed to a higher post on or after 

1.4.61 draw a lower rate of pay in that post than ano-

ther Railway wervant junior to him in the lower grade 

and promoted or appointed subsequently to another 

identical post, the pay of the senior emloyee in the 

higher post should be stepped up to a figure equal to 

the pay as fixed for the kgxJ= junior employee in that 

higher post fomthe date of promotion or appthintment 

of the junior employee. 

A extract letter as Published 

in the Railway Establishment 

Manual Law and Practice by Shri 

M,L, Jand,.Assistant Professor, 

Railway Staff Training College, 

Baroda, is annexed herewith as 

NNEXURE. -W3 

	

4.7. 	 That, tLs the pay of the juniors of the 

applicant were higher than that of the applicant, the 

applicant represented to the Divisional Railway Manager, 

on 9..93 for stepping up of his pay to the stage where 

his junior's pay have been fixed on being promoted as 

Shunter and Drivers.. 

A copy of the said representa-

tion is annexed herewith as 

ANNEDURE -  V4. 

Cont ... P/5. 
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4.8. 	 That, the Senior Divisional Personnel 

Officer, N.F. Railway, Lumding(Respdt. No.5) made a 

proposal for Stepping up of the pay of the senior 

employees includirg the applicant and Submitted the 

same to the Accounts Branch for 	vatting but the 

Accounts Branch returned the proposal suggeting sub- 

mission of papers to Chief Personnel Officer, N.F. Rail-

way, Maljgaon for clatjficatjon. Accordingly, Senior 

Divisional Personnel Officer, N.F.Railway, Lumding 

sought the clarification to the Chief Personnel Officer, 

N.F. Aailway.. Maligaon(Respdt. No.3). vide D.O. letter 

No. E./UL/l/LM(estr,) dated 08.11.93. 

A copy of the said letter No. 

E/UL/l/LM(Restr.) dt. 0.11.93 

is annexed herewith as 

ANNEXURE - ?/5. 

4,9, 	 That, the Divisional Railway Manager, 

N.F. Railway, Lumding, vide letter No. E/41/1/L:Restr.) 

dated 7,7.94 informed Shrj C.R. Pail and others who made 

representations for stepping up that a reference was 

made to Head quarter for clarification and the General 

Manager(p), N.F. Railway, Maligaon has passed the 

following Orders 
:- 

"If in the lower grade the junior 
employee draws higher rate of pay 
than the senior employee, due to 
advance increment of accelerated 
promotion etc. the steppirg up of 
senior employee will not be 
applicable,". 

Cont .., P/6. 
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A copy of the letter No. E/ 

41/1/LM(est.) dt. 7,7.94 is 

annexed herewith as 

NEX(JRE !V6. 

4,10, 	 That, as the clifjcatjon given by 

theN General Manager (P), N.F. Railway, Maligaon was 

not on correct appreciation of facts and the orders 

of the President, the applicant made a representation 

to the Chief Operating Manager(P), N.F. Railway, Mali-

gaon on 13.07.94 for re-examination of the applicant's 

case in its proper perpespecive and to met right the 

• 	injustice done to the applicant. But no reply has been 

• 	received by the applicant as yet. 

A Copy of the representation 

dated 13.07,94 ±5 annexed here-

with as ANNE<UR E - 

5. 	Ground for Relief :- 

5.1. 	 That, as the pay of the applicant's 

• 	 juniors were fixed at a higher ste than that of the 

applicant as a measure of restructuring benefit, the 

applicant is entitled to the benefit of stepping up 

• 

	

	 rule and to be fixed at the stage where his Uunjors 

have been fixed as the applicant and his juniors belong 
• 	

to Same Cae and the pay of the juniors were fixed at 

• 	a higher Stage not as a result of accelerated promotion 

• 	 or advance increment but due to special pay granted 

to the DADs for Cadre restructuring. 

Cont .... P/7. 
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5.2. 	 That, the applicant is being paid 

less ampix salary due to refusal of the respondents - 

to Step-up his pay as per the orders of the President. 

Details of the remedies exhausted :- 

That, the applicant h as r epr esented 

to respondent No. 2 and 4, the Chief Operating Manager 

(p), N.F. Railway, Maligaon and Divisional Railway 

N .F. Railway, Lumdi ng for stepping up his pay. 

That, the applicant declares that he 

has not previously filed any application, Writ Petition 

or Suit in respedt of the subject matter of this appli-. 

cation in any other Court or Bench of the Tribunal nor 

any such application, Writ or Suit is pending before 

any of them, 

Relief Sought :- 

On the facts and circumstances sub-

mttted above the applicant humbly prays for :- 

Issue of a direction to the respon- 

dents for refixation of his pay on 

the basis of Stepping up rule at the 

Stage his juniors have beeD fixed 

and to pay the arrears with interest. 

Part tcu ars ofApplication fees :- 

Indian Posal Order No. 

for Rs. 50/-.(Rupees fifty) only is 

enclosed, 	
Cont ,.. P/B, 
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VERIFICATION : 

I, Shri Parima]. Chandra Dey, Son of 

Late P.B. Dey, aged about 52 years, residing in 

Rly.QrS.No. 373/B, Har].ongphar Colony, Lumdir, 

P.O. Lumdi, DiStrict - Nowgaon, Assam, 

Pin - 78247 do hereby verify that the contents of 

para 4, 6, 7 & 9 are true to my knowledge and be-

lief and the rests ate my submission before the 

Hon'ble Tribunal and I have not supressed any 

material fts. 

kSrtiJ Q1! 
Signature of the Applicant, 

Dated : 

Place : Lumdin. ' 
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Subjo&;R !Cacir Rv10 und iJ: ;ructi..ja 

: M/G/l 	datcd 25..E3..1935 0  

• . I 	.' Rotructurth of c6:La1n Group C & 'D 

1 crs have bean wcY 'Cons Idar 	in conu1tatin 
wjt!tho: Staff in t :c0ti o:C th Departmental 

0f I the aCM(Ra:Lways) 1or sowDtiiiio 0  .T 
• }4iiilstry of Rai1:a,ys havo d 1:iod with the ajproval 
of the president to rost.ruccurc certaIn categorios 
of Gr 	'C & %Dt a dotatLed in tI 	ni'o:tre oup  

- - 

• 	2 	•UtI10 jnniont:! .r; t so 
noc1fic instructIons glVo.n ia ti) loot.noto nder 

the :dtffdrent catotoriO !shcild I.;o stritiy and 
carefully adharod to 

I 	Il. 

3 	For the ou.rpoS3 of io itructuririg the 
cwiro stxongh ds,bn 	 :Ul Lci tDn into 
account and will' includo Iot Givc 	Leave 
Re sOrVU iosts? 

I 	,4lTho :;taff so1oLod and p6;cc1 aa1nst 
tho 6c1iditional.highar gradolpos as a icsu:Li; of 
rOstrU6t4Dthg iL1 !:tavo tf101f pay flu under Rule 

• 2O.8 (3R_22C ).4t11 w,o f0 L. L..19B 	n profoLna basis 
with CtLrrCflt :pa7n3fltS . 	 The benefit of 
f1atonwiil be! .pp1icab10 to thi chain/resultant Vi€ 
hiChisO frOU I'Otr11CtUrI.)j!. 1 , 

.1 
• 	.! 	•Tr 	oSt3Of S!ritirg 	scale 

33O6/ will: 'bri filled froR S utrrs grade 
1.

• 	 dn thci bas1 or sGJ1iorItyum.sUitabiiith 
Tb pc)sts ofDi'ior Grade C' calc R3:30560 will 
howv 	be filled as per xtait or'dors for promotion 

• of I$hth1arsto Driver Grade C O  3fixation of pay of 
• Shu.ntr grade i,29O.4OO/ ap.ointcd .s Shinting 

Driv6il Grade 	33o..560/.. .siiil b igui.atod wider 
2018A 'IL II (FR.2? ) Shunt 1. Dr jvor 	r ado Rs 0 33O-56O/ 
appintoda2.Drivor ect scab RD33O-36O 1li have their 

under Ralo 2017(4(i:)..1:Wt•• 22 (a)(ii))o 

I 	• 4,3. Tha. bexof1t of ro ospRt1JO fixation 
ftO L.11984 ai1 currant oa,'mrt from 1'..1. 1985  will 
not b applicable 'to such o1 th 	im ose opio:OC3 who are 
pr,ocioted against vaan1os exi;iing n iho date of 
rtrctUr 	61  They uill IP3 gran(:ed mm-lits only i'ron 

• tnt date of jronotion as por rüia. rules0 

1 
• • 	• 	

•• 	Contd 0 /- 
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\ 	 ________ 	 fl ICE 7 TtE 

/ 

. 

DO .o 	W41i2/Iè(Riatr ) . 	. . 	nt8/u/93, 

oy4hrt Chprbt7* 

' 	• 	Su b& 	 . 
, 

- 	In tormz of nly Borc'n letter roo  
Antod 26'85 and 13'8..5 cir ltcdundcr•CPQfMI/J b o letter 

• 1 . 	R/WS/73/Pto  IV TThTET 	 and 29o3'86 Ozeopt tho 
obtogortecj o.Ftreman A' And DAD all other runninren4ortor1cà 
cro 	 bcf0 . L lo  M6 on proforrrn fiztion 

w. a.f4 Z,1085 uith iothtary 	Tb&citororior of Fireman 
f 	'A' 6n4 DADO zhich wero not re-structurallo uero hoo'er given 

O opeclol PaY @ 11so .1,131 p0r.o to the ctcnt of 
301of poctc in oah category tind accordingly, pay was 
EJa otioncd in fvur of the scniormost persons in each cr%tcCOrVo 

• With thl introduction of rovinedn1e 	f0  ii8 / 
f. (4tb PC0) th element of 	pny R 	5/aa done nsy but: 

•he oato van n llooed to be taken .tnto øccont in the fixtio 
./ 	of pay.of Fir an'and DAD in termo of Iyoard 	letter !7o 

ypCIv/a8/s1F/.4t 3c90 8l r'cvct Urr1orOI4(?)/HLO'13 TTo 
O5/14M)L dated '28/7/c1 ?hio exoriO created anemb 

" lice therob tbo pay of ehufltcr pornbtod Prior to 	1&4 
•) ntlouior tagB tihezcac the pay of thoae enjoy1n 

•{ 	tta 	payJti 	fiiO at 	 oOtOn 
iThtntor in the revio gradc 	I 

CotvóqUcnt on the aboue toi th onior porcone 
droing lover pay than their JuMors have claimed atopping 

	

• . 	up of thoi pay to the èxteit of thoir junior 	I. propootal 
for otopping up cX the poy of ronor perooe wonicant to 

øøuntt for vetting but Aocunt has:,retuirnod the propoaa 
with following oborva toT r o$ 

° It 

 

10 coon from th cer Vo/4l1/LM(oetr) 
• 	• 	at PP4 that junior goQcc drior 	ro '1rritn 

moo pa7 than their cenioro. on acocnt of 
of pey oftor taking cpetalpay 0f Re 15/ 

In cIri1nr cacce }L1y0  R&, 's deetEton hr'e been 
obtained, rut. It 	 that 13dm ' 	etion vnrloa • 	•• 	according to ieri of inrlivtdual cneoa tionce the 

- • .aaoa y Itindly bo referredEto cPQf0Fuly0/aUcaon 
or obtaining e1ar1ficrtion frcn fll3r, Bod 

In vlow of the oveo it. 10 rqueeteâ tt cceiry 
elficRtiøn rny pleaó be crmmtlniented for the purpoe at 
on early date Oinea this tue to rnout likely to be rataed in 
tha P?M 	. 	

H 
Thin may plecco bo t otcd a urgent by countonting 

oarlj 600101Qn3 	• 

Wb rogerD 

To 	• 
Srt • •; . 

• CPO/M/4€tltCO9flj 

I 

01 
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G: 
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jO
-' r- hr 	

tLd  
i_Cht: fl3flii ?u1, 

Gos Dr rc.r/i irg ic Othc 

<Through 	/ifing) 

Sub;- Ctepin g up of pay 

Ief: Your letter dtd  
.. 	I. e 

In reference to your ietor quo te nove, 
- thIs is to inforrn you that in connectIon &rlth 

the above sibject a xefc-nce has .bcen ie to 
HQ for clarif1cation and CM(P)/1LG vLd his 
letter No /3/III/5 (11)Loose, dtd: 3/6/94 hz 
passes. theoxders rp fo1lows: 

' If In the lo'..or 	des the junior 
eioyce drjs hicer rate of p,y 

• 	 thn the senIor e1o2ee due to 
vce i'nerennt or accele'rataft  

proxnoton etc • , the stepping up of 
pr of.siIor €ployee vi11 not be 

	

• 	 -. 	rp1Icble. " 	I 

for D2.vi1.Rly 0 Manager 
fl.F.fl1y. :ctUng, - 

- - 	
- 

p 



j!r  
The Ck.tif OPS?$ting J&er.iag,r(p) 
I.P.Raji, I!faltgaon. 

krp.prpD.r 

81.r, 

Subs.. 'eng lntorppetation and Implementation 
of 1ty,jt1 cr1,5 d0prjyj10  and h$l'dfthjp nritir)g thereof  

f,. OM(P)p4.1 Clarification Tide his  .W283/1II/59(4)10 dte 3.6.94 cefl*nic.t.d under D&1(?)/ai, , 

.? 

' 	sPectfu117 I beg t Iubv,jt the f*l1,ig fiit.i. Positions Vblcb Oppolar to hay not b.e takin into eonsid.,atj thUe • 
nugtit for by the 5r.DpO/0 vide 

h1 D.Q,].tt datad 8.11,93 
had been •rtend, by GM(P)/}4.jj110 vidi hi. lstt,r Undu' 

That Sir, , 	ibov, had whil, the 8Z',DPO vide hii D.O.letter
ad of the O..S, the 

men 	
correctly Irplaifl the baekgr emphasii ba1 'ongly bii 1.14 'Stippjng up of P17 of unjo, to the ley3 of ton  Tunj,ro draiojng ilgiuer pay' inate.( of on 	

be 
 the anemali.f in poy arijng out of wrong ifltrpre

0  rogs.indi p1ernentation by theDI(p)/a0t the 	.rd,z5 rdIng grs of 3pl .p.y to sent rst Fircian 'A '/DAD 
.8 mint,fl, in parel of t6e tfore9 	D.O.l,ttp of 

That $ir,ev.n.i; the nitt,r is considered as a Ca of 'iteppjg up' in th light of the gtye1  by the G(?)/j0, it wDY be pointed out that I s being paid liip pay not bie5 
ay juniero Ifli•ying iigb,r 57 had b*e grent U) •dV$UC, inbrem,nt or 

proa.U,n but  c.l.a0 
p 	 iiiply bØ51 my Junjep ilk. S/Spj_p 	QJ-A A, - - 	_____ - 	 11 

TIX: -

h y gran 	, 	Z  Coflhjd.i at the tin* of 	 0 of RSRP' 
goalso

fjLnP1aPYjWt'j*Q 	
rsj, their ey t* higker stage than 	

of iyj' biin senior to abova named an —e1, bev2g been 	to hLher 	Canter to  tbegg  Junj. COl1•$., Had th. Gpl.p$y bun granted t th
e  a•er4,,,t only as desjr.j by 	1 7.'.rd, tii dsprjvat 	

?tng suffered by n. vould 

ARr 

ot ha arisin at all. 

R 
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-• That Sir anotTr asoect of the wrong 1nterrettin 
an imp1tmentation of the 1 'r )rders in rerd to th rran 
of Sptsonay in cuestion as indi . lThed in by t 	D(P)/Iz1i - 
riced 	to be clearly pointed cut wh±ch Is P.c und€r:_ 

That, some of the senior tncumbcnt ine'udinr ryrlf 
aen declared promoted on and from..9(f.Sl.o. 

of seniority list for hunt3r/, ciu].nte 	nc1c..r 
DRI(p)iLMG's o .L/235/I/LM  d t .29T .5 ,35 sh4n -' t 	position 
as on . . 1+.85) dile thc restruct.urin bcnfi to Loco Rinning 
staff other than F/nan-A & DADs as ¶•.cll as Scinl Pay to 
30 seniôrmost among the Frnon-L & DADs !id been rantec1 
w.e.f.1.1.84- with finncil bencfit w.e.f. 1.1.5. 	t 
insaite of having been in the Grade of F/man'A'/DAD uito 

49 	(the preceeding day of my oromotion to the 
rade of Shunter/B, I was not awarded with th e  benefit 

of special pay although I had been senior in the Grnc'e of' 
F/man-A/DAD to the junior colleagues as above mentiond. 
Had the benefit of Spl.pny been awìrded o me as had b:en 
due as per Board's orders my pay on promotion as well cs 
at the tin', of fixation of pay from l.l,C6 in terns of 
+th CPC award,wou].d have been much higher than wtt I had 
actually been paid with. 	 - 

Under the above circuiceg I wotjcl hurnbly aray 
for your kind intervention, a thorough rc-exrTilnatlon of 
my case irl it's true prspcctivc and fte ron ry  done to me causing immense finncia1 depr1ation and 
consequential hardship. And for such on act of yo ur 
k1nd€3 I shall feel much ohlid. 

I would also like to nient 
above justified prayer receives 
tion and remedial action within 
3 months at the most, I will be 
aternatjve but to seek justice 
I, however, hope that yO5 would 
circumstantial compulsion. 

toned here that unless my 
your fovoratle consiclera-
a reasonable tine of 
left with no other 
through the judiciary. 
not push irc to such a 

httt 

With best regards, 

Pars.5 at 	 reular 
dt 

2
ds 

,5/6/85 rds all underi.. 

Yours faithfully, 

"The restructuring orders 	 "s' -. 

Vinaltsed grant of 92cii1 
Dy to certain ctegorjes, 
tb. gz'nt of S1.8y wtU 
be *ttectj from t,7.S5 

Q
ouly." 

- 

- 


